
i--:,..In The Central Administrative Tribunal 	A 

Calcutta Bench 

MA 620 or; 2001 
(CA 196 or 1997.) 

Present, It Hon'ble Mro .'D* Purkayasthaq  Judicial Member 

Honliple-Mro So Siswasp  Administr'ative' Member 

Chandra Nath Munda 

VS 

Eastern Railway 

For the A0plicant s Mr, 44.K. Vanerjeep Counsel 

For th,o,Respandentas Ms. Ro Seoul, Counsel- . 	
0 

Heard an S. Z7-09-2001 	 Date of Order : 27-09-2001 
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Do PdRKAYASTH& 

This is a case For restoration of the O*A* 196 or 1997 

after setting aside the order of dismissal dated 31-7-2001. We. 

01Y the O*Ae  find that there is sufficient cause for restoration xi 

So l  the 0,A,.196 or 1997 Is restored to its original position after 

set ti ng aside the order of dismissal dated 31-7-2001. MA Is thus 

disposed of 

S. liswasj- 	 0, Rjrka-  sths Y si 
Memb or (A) 	 Member (3) 
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